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32’/ ORDER

PER DR.DIPAK P.RIPOTE, AM:

These two appeals filed by the Assessee are directed against
the separate orders of Id.Commissioner of Income-tax(Appeals),
Pune-10’s, order both dated 15.10.2019 for the Assessment Year
2014-15 and 2015-16 respectively, involving proceedings under

section 200A of the Income Tax Act, 1961(in short “the Act”).

2. The appeal came up for hearing on 09" June, 2022. At the
time of hearing, Shri Sarvesh Khandelwal, 1d.Authorised
Representative(ld.AR) present for assessee. The 1d.AR submitted

that as per the Instruction of his client, both these appeals may
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permitted to be withdrawn and further prayed for withdrawal of both

the appeals.

3.  The Id.Departmental Representative [ld.DR] appearing for the
Revenue has no objection if the appeal of assessee is dismissed as

withdrawn.

4.  We find during the course of hearing at the outset that the
Id.AR for the assessee has submitted therein that he does not wish to

press for the instant case.

5. Resultantly, both the appeals of the assessee are “Dismissed as
Withdrawn”.

Order pronounced in the open Court on 21* June, 2022.
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